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File No. STE-E(3) 4/2019
Government of Himachal Pradesh
Department of Environment Science & T echnology

From
The Chief Secretary to the
Government of Himachal Pradesh
To
The Registrar General,
Hon’ble National Green Tribunal
Faridkot House, Copernicus Marg, near India Gate, New
Delhi-110001
Dated:Shimla-2, the 2023
Subject:- Compliance Action Taken report in compliance of order dated 23-01-
2023 passed in M.A  No. 98/2022 in OA No. 180/2021 titled Mukul
Kumar V/s State of Uttar Pradesh & others pending before the Hon’ble
NGT Delhi.
Sir

b

I am directed to refer to the Hon’ble NGT order dated 23-01-2023
passed in afore-cited matter related to the issue for consideration regarding remedial
action against non compliance of Bio-Medical Waste (BMW) Rules, 2016 which
includes the issue of compliance of Guidelines for handling and treatment and disposal
of waste generated during treatment/diagnosis/quarantine of Covid-19 patients which
was more prominent during Covid.

2. The Hon’ble NGT passed specific directions to all the States vide order
dated 23.01.2023 and the relevant extract is given as under:

“...The Tribunal noted that while DEPs have been prepared and uploaded on

websites in about 640 out of 738 districts (about 90%), execution thereof remains a
challenge. There are huge gaps in compliance of environmental norms to the
detriment of environment and 30 public health. District Magistrates have to provide
leadership on the subject at grass root level. We are not sure whether the subject is
part of training imparted in academies for probationers and in-house officers such as
LBS National Academy of Administration, Mussoorie, IIPA, New Delhi and other
State Academies. It may be desirable that need Jor such training is considered.

National Judicial Academy at Bhopal has included the subject as part of its training



to judicial officers. On that pattern, with such further modifications as fourﬁ 3 6
necessary, syllabus of Administrative Training Institutes may need to include the
subject. We request the Secretary, DoPT, Gol and Chief Secretaries of all States/UTs
to consider this aspect in coordination with the Directors of the Academies in
question. Such training programs may include not only academic discussion but also
undertaking field visits to places where successful environmental compliance models
exist. Infact such training may be required in Police Academies/Public Prosecutors
also. In the first instance, training may be imparted fo all existing District
Magistrates and thereafter to others who may have potential to work as District
Magistrates or other positions where they may have to deal with such issues. 18. Let
the Secretary, DoPT, Gol and Chief Secretaries of all States/UTs consider the issue
and file their respective action taken reports with the Tribunal within two months by
e-mail at judicialngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF.
3. The State of Himachal Pradesh has taken note of the issue and is seized
of the fact that Environmental concerns are an imperative aspect of any State
Governance which needs to be regulated and comprehensively monitored for creating
indelible impact on the conservation and preservation of the ecology and environment.
The issues of environmental protection needs to be pro-actively dealt with by the States
as an earnest duty and responsibility towards environment protection and restoring the
environment and also remove the sludge and other pollutants. The State of Himachal
Pradesh has expeditiously abided by the directions passed by the Hon’ble Tribunal
and has been relentlessly working towards preservation and protection of the
environment. The crises of the Covid-19 pandemic has been an unsavory experience to
the mankind and disposal of waste generated during treatment/diagnosis/quarantine of
Covid-19 has been a concern for the welfare of the citizens. The State of Himachal
Pradesh understanding very well the principles of humanitarian jurisprudence have not
only had played a pro-active role but have also abided and complied with the directions
passed by the Hon’ble NGT vide order dated 23.01.2023.
4. In compliance to afore-cited order dated 23-01-2023, the State of
Himachal Pradesh has taken steps which are briefly summarized as under:-
a) That the office of the Chief Secretary, Government of Himachal Pradesh, issued
letter No. Per(Al) B(12)-2/2023 dated 07.03.2023, for compliance of the directions
passed in M.A No. 98/2022 in OA No. 180/2021 titled Mukul Kumar V/s State
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pdd, Secretary (EST)
{0 the Govt. of H.P.



b)

c)

d)

e)

of Uttar Pradesh & Others to Department of Revenue, Urban Development
Department, Department of Training and Foreign Assignments and Rural
Development Department for necessary action (Annexure-R-1)

The Department of Env.Sci&Tech, GoHP, through Chief Secretary, has also issued

instructions vide letter No. STE-E(3)4/2019 dated 13-02-2023 to the Director

Department of Environment Science & Technology to include environmental

issues in the training schedules for the officers. (Annexure-R-2)

The State Government through the Director, Department of Environment Science
&Technology had written letters vide No. Env.S&T (E)-5-75/2023-9293-96 dated
16-03-2023 tu the Director General of Police, The Director H.P. Judicial Academy
Shimla and The Director H.P. Institute of Public Administration (HIPA) and
communicated to them alongwith the copy of the orders dated 23.01.2023,
requesting them to incorporate the environmental issues in their training schedule.
(Annexure-R-3)
That concerned authorities responsible for trainings have further communicated
these directions/instructions to the concerned authority in respective organizations.
The letter of DGP Police, H.P dated 23.03.2023 and the letter of the Director, H.P.
Judicial Academy dated 22.03.2023 are enclosed as Annexure-R-4.

That the Draft Curriculum for training of the Administrative/Judicial/Police/Forest
Officer was prepared by the State Government through H.P State Pollution Control
Board and the Director, Department of Environment, Sci. & Technology vide letter
dated 20.04.2023 has sent it to the Stakeholder Departments for their suggestions
or inputs that may be incorporated in  the curriculum before it is

finalized.(Annexure-R-5).

That the State Pollution Control Board in pursuance to create awareness and ensure
environment protection and preservation has already taken pro-active steps of
conducting the Certificate Course in Environment Management and Pollution
Control at HIPA, Shimla on 29" and 30" July, 2022 Annexure R-6 and the
Certificate Course in Environment Management and Pollution Control at CORD,

Dharamshala on 08-09September,2022 Annexure R-7.
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In view of submissions in foregoing paras, Action Taken Report on

behalf of the State of H.P in compliance to the orders passed by the Hon’ble NGT dated

23.01.2023 may be taken on record please.

(Encl: as above)

Yours faithfully,

°
A\~ A~ 2 0ny

Additional Secretary (ES&T) to the
Government of Himachal Pradesh

Addl. Secretary (ES
~ tothe Govt. of H.P. @



No. Per(AI)B( 12)-2/2023
Overnment of Himacha] Pr

From

The Chjef Secretary to the
- Government of Himacha) Pra
0

4. The Secretary (Rur.
Government of Himac

Dated: Shirnla-2, the

Subject: Directons Passed by the Hop
‘A. No. 98/2022, Originaj

Kumar Applicant Versus Stat

Copy of letter No. PCB

Department of Personne] (A-I).

the above noted subj

adesh

desh.

evelopment) to the
hal Pradesh-Shim]a-p

A 7ﬁharch, 2023,

’ble NGT vide Order dateq 23.01.2023 jn
Application No, 18072021 titleq Moukul
e of Uttar Pradesh & ors. Respondent(s).

ect and to encloge herewith a

-K005/8/2022/04 No. 180/2021//Part fije 21336-38, dated
25.02.2023, received from Member Secretary, Himacha] Pradesh State Pollution Control
\\/ Board, Him Parivesh, Phase-III, New Shimla, for Information and taking necessary action.
ﬁ ) 7 3%) Yours faithfully,
Jn | o ke (Amammgh)
Ve paie :
X ¢ Special Secretary

(&t

€cretary, Himachal Pradesh State Pollution
[2 {3] %23 Parivesh, Phase-III, New Shimla -1 71009 w.r.t. his letter referred to

(Personnel) to the
Government of Himacha] Pradesh

Email: ersbrl-h nic.in
Phone: 01 77-2621894

Hor
Endst. No. as gbg Dated: Shimla -2 the C 1 March, 2023,
Copy to :-

" Member S

B M ¢
5 2
r /V/ "
7 \\ o
s\ M
0 N )7
~ % Vool

Contro] Board, Him
above for information.

RIS
~ )

(Amarjeet Singh)

Special Secretary (Personnel) to the
Government of Himachal Pradesh
Email: persbrl-hp@nic.in

Phone: 01 77-2621794




4-&/4 No. STE-E(3)-4/2019

Amgasie R-2.
[

- Government of Himachal Pradesh
( Department of Env., Sci. & Technology
ik From

The Chief Secretary to the
Government of Himachal Pradesh

The Director,

Department of Environment, Sci.& Technology,
U.S Club Shimla-171001.

Dated: Shimla-2, the . - }9-02-2022.

e 0/2021-Mukul
Subject: M.A No. 98/2022 in Original Application No. 18
Kumar Versus State of Uttar Pradesh & Ors.

Sir,

I am directed to enclose a copy of email dated 30-01-2023 recel;/edkfr;z
the Consultant Judicial (NGT) on the subject cited above and reque?t .you ;0 :; ) am_i
the matter and coordinate with the Director of HIPA, Polic-e Tr,aml,ng ent e
Director of Judicial Academy to conduct trainings for Administrative Ofﬁczrs;eloped
Officers and the Prosecutors on the environmental issues. A modl-ﬂe can be de o

" and made part of their regular training programmes which should include the ac

isi viro
i i i and field visits to successful en
1 different environmental issues
s y to work as

nmental

models. These Institutions may focus on training of officers who are likel

District Magistrates or other positions where they have to deal with environmental

i It is also requested to send an Action Taken Report to be filed before the
issues. .y
Hon’ble NGT on behalf of the Worthy Chief Secretary to the Govt. of H.P within a
on ,
riod of one month enabling this office to file it before the Hon’ble NGT.
pe

Yours faithfully,

G S A P>y

(Satpal Dhiman)

Additional Secretary (Env. Sci. & Tech.) to the
?(/ Government of Himachal Pradesh
Phone No. 0177-2621874
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Department of Environmen

Trom: Director (Knv. S&'T) 10 the
Government of Himachal Prades), Shimla |
To
1. The Direetor General of Police,
Nigim Vilar, Shimla 171007
2. The Director,
TP Judicinl Academy. Shimla
16 Mile, Shimla-Mandi Nationa) Highway, District Shimla-171014,
3. The Director,
TP Institute of Public Administration (HIPA),
Fairlawns, Shimla-1710172.

Dated: Shimla-1, the /(zm’ March, 2023,

M.A. No. 98/2022 in Original Application No. 180 / 2021- Mukul Kumar Versus State of
Uttar Pradesh & Ory.

Subject:

Sir,

Kindly refer to the subject cited above, In this regard, it is to inform that in the case M.A. No.
98/2022 in Original Application No. 18072021 titled as Mukul Kumar Versus State of Uttar Pradesh &
Ors., Hon'ble National Green Tribunal has informed that in this matter there are allegations of violations

involved in dumping, collection, transportation of COVID-19 waste and Bio-medical waste and other

issues. Hon'ble Tribunal has also noted that there are huge gaps in compliance of environmental norms to

the detriment of environment and public health and thercfore, trainings may be imparted to all District

Magistrates and thereafier to others where they may have to deal with such issues. Copy of Hon’ble NGT
Order dated: 23.01.2023 is also enclosed herewith for your kind information please.

Therefore, you are requested to include environmental trainings highlighting issues on
COVID-19 and Bio-Medical Waste Management along with other environmental issues in your good
office regular trainings schedule being imparted to Police Officers in Police Training Centres, Prosecutors
i Judicial Academy and Administrative officers at HIPA. Such training programs may include not only
academic discussions but also undertaking field visits to places where successful environmental
compliance models exist,

Further, you are requested to send Action Taken Report on the inclusion and implementation of

environmental trainings schedule in your good office regular training schedule to this office so that the
same may be apprised 1o Hon’ble NGT in this matter please.

-’

o -
Encl: As above, y ,'lein, [AS)

W/{, < 'Director
‘Department of Envirgphent, S&T

Himachal Pradesh, Shimla-171001
Shimla, the March, 2023.

Yours ;‘&incerely,

Endst. No. As above. Dated:
Copy to:-

1. The Additional Secretary (Env. S&T) 1o the Govt. of HLP. in reference to letter No. STE-EQ3)-

472019 dated: 13.02.2023 for kind information pleasc. S o
Office of the Chief Secretary o the Government of Himachal Pradesh, HP Secretariat, Shimla-2
for kind information please. VA .

\
I : .
‘(IM?;\n.n. 1AS)
~~ | /Director
C Department of Envikopinent, S&1
/ Himachal Pradesh, Shimla-171001

2.

No. 1inv, ST (1)-5.75004. 9047, MMML -3
’ y Seience & Technology ‘511—_-‘
Paryaviran Bhawan, Near US Club, Shimfa-17100]
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NGT MATTER
B OFFICE OF THE
HiMAGH IRECTOR GENERAL OF POLICE
AL PRADESH, POLICE HEADQUARTERS
To SHIMLA-171002.
The Additipnal Director General of Police,
Armed Police & Training, H.P., Shimla-2.
No.Law-IlI- '
o.Law-ll| (1)M.A N0.98/2022 in 0O.A.N0.180/21-2023- dated- March, 2023.
Subiect: - 3
ubject: MA No. 98/2022 in Original Application No0.180/2021- Mukul

. Kumar Vs State of Uttar Pradesh & Ors.

Enclosed please find herewith a copy of letter alongwith
order/judgment dated 23-01-2023 passed by the Hon’ble NGT in MA No. 98/2022 in
Original Application No.180/2021- Mukul Kumar Vs State of Uttar Pradesh & Ors.
received from the Director Department of Environment, Science & Technology, to the
Gowt. of H.P. for taking further necessary action.
2. That the Director (Env. S&T) to the Govt. of HP vide letter under
reference has intimated that in this matter there are allegations of violations involved
relating to dumping, collection, transportation of COVID-19 waste and Bio-medical
waste alongwith other issues. It has been further requested to include environmental
trainings highlighting issues on Covid-19 and Bio Medical Waste Management along
M Mith other environmental issues to Police Officer in Police Training Centers.
-)_s_e{;i; 3. In this regard, you are requested to include the subject matter in the
training module as soon as possible preferably before 31% March, 2023 as the status
report is required to be filed before Hon'ble NGT by the State of HP. Action taken

wx may please be intimated to this office at the earliest so that Government could be
/ apprised accordingly.
Cs F This may please be given top priority being NGT matter.
/ / Yours sincerely,
L~ <, y
~_-Encls:As above. e
A (Kulbir Singh Chauhan) JOF
[ 6V 1‘2)} FOR DIRECTOR GENERAL OF POLICE,
' HIMACHAL PRADESH.

Eﬁdst.Na{faa/w-lll-(1)M.A.No.98/2022 in 0.A.No0.180/21-2023- < ¢ ¢ cDated:- " 2 -3~ 20 g
'\/Copy is forwarded w.rt. letter referred as above for information action to the
Director Dipartment of Enviornment, Science &Technology to the Government of HP.

b

7
FOR DIRECTOR GENERAL OF POLICE

(

%\'ﬁ
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HIMACHAL PRADESH JUDICIAL ACADEMY, SHIMLA >
16 Mile, Shimla-Mandi National Highway, District Shimla - 171014
(Est. vide Notification No. Home (I) 3-17/2003-11 dated 74"‘ November 2005)

Phone: 0177-2779960 Telefax: 0177- -2779960
e-Mail: ja-hp@nic.in Web: www.hpsjanic. in.
Ref. No.: HPJA/Trg. Env. Laws PPs/2023/ Dated: 22.03.2023
To

The Director,
Prosecution Department, Himachal Pradesh,
Shimla (H.P.)-9

Subject:  M.A. No. 98/ 2022 in original Application No. 180/2021- Mukul
Kumar Versus State of Uttar Pradesh & Ors.

Sir,
“Jai Hind” ‘
[t is humbly submitted that the Department of Environment. Science &

Technology, Paryavarna Bhawan, Near US Club, Shimla, vide letter No. Env.
S&T(E)-5-75/2023/9293 dated 16" March, 2023, has sent a copy of order dated
23.01.2023 passed by the Hon’ble National Green Tribunal, in M.A. No. 98/ 2022
in original Application No. 180/2021- Mukul Kumar Versus State of Uttar Pradesh
& Ors., wherein it has been stated that there are allegations of violations involved in
dumping, collection, transportation of COVID-19 waste and Bi-medical waste and
other issues. Hon’ble Tribunal has also noted that there are huge gaps in
compliance of environmental norms to the detriment of environment and public
health and therefore, trainings may be imparted to all the District Magistrates and
thereafter to others where they may have to deal with such issues. A request has
ude environmental trainings highlighting issues on COVID- 19
wmm Managez-ent along with other environmental issues in
regular trainings schedule bemg imparted to the Prosecutors in Judicial Academy.

The letter along with enclosures is attached herewith for kind perusal.

You are, therefore, requested to kindly send the tentative topics/
modules to be included in the training programme of Public Prosecutors, number of
participants to whom the training to be imparted, duration of training, expenditure

to be incurred etc. and also convey your approval to organize the training




Programmes so that meeting may be

convened to finalize the training mod
requested by the g ules, as

Department of Environment, Science & Technology, Shimla

pursuant to 2 g
! order dated 23.01.2023 passed by the Hon’ble National Green Tribunal.
referred to above.

The entire expenditure, such as, honorarium, boarding, lodging,
transport facility, tea/refreshment, lunch etc., for organizing the aforesaid trainings
shall be met by the Prosecution Department.

I may, therefore, request your goodself to kindly convey your consent
for organizing the training programmes for the Public Prosecutors, so that the

Academy may proceed further in the matter.

Thanking you,
Yours faithfully,
Encl.: As above. SV&//’”
(Rajeev Bali)
Director
/ Endst. No.: HPJA/Trg. Env. Laws PPs/2023/ 6 7¢ Dated: 22.03.2023

Copy forwarded to: ‘ N
e “The Director, Department of Environment, Science & Technology, Himacha

imla- 171 001 (H.P.); with

adesh, Paryavaran Bhawan, Near US Club, Shim
gference to l—))/,our letter No. . Env. S&T(E)-5-75/2023/9293 dated 16™ March,
2023, it is intimated that the Judicial Academy has taken up the matter with tl'.le
H.P ,Prosecution Department for organizing training programmes for the Public

Prosecutors.

LN



\ﬁ' . No. Env. S&T (E)-5-75/2023-M.A No.98/2022
: Department of Environment, Science & Technology

I Paryavaran Bhawan, Near US Club, Shimla-1

Ph: 0177-2656559, 2659608 fax: 2659609

From:
The Director,
Department of Environment, Science & Technology,

- Shimla, 171001
To

1.The Director General of Police,
Nigam Vihar, Shimla-171002.

2.The Director,
H.P.Judicial Acadamy, Shimla
16 Mile, Shimla Mandi National Highway, District Shimla-171004.

3.The Director,
H.P Institute of Public Administration (HIPA),

Fairlawns, Shimla-171012.

‘Dated: Shimla-1.the MZOZB

Subject: M.A No. 98/2022 in Original Application No. 180/2021- Mukul Kumar vs. State of Uttar
Pradesh &Ors.

Sir,
Kindly refer to the letter No. No. Env. S&T (E)-5-75/2023-9293-96 dated 16.03.2023 communicated

to your good office on the subject cited above. In this regard it is to inform that in the case M.A No0.98/2022 in
Original Application No. 180/2021 titled as Mukul Kumar vs. State of Uttar Pradesh &Ors, Hon’ble National Green
Tribunal has shown its serious concerns pertaining the huge gaps in compliance of environmental norms to the
detriment of environment and public health and therefore, trainings may be imparted to all District Magistrates and
thereafter to others where they may have to deal with such issues. Copy of Hon'ble NGT Order dated: 23.01.2023
was also enclosed for compliance.

In pursuance to the ibid directions you were requested to include environmental trainings highlighting
issues on COVID-19 and Bio-Medical Waste Management along with other environmental issues in your good
office regular trainings schedule. Such training programs was to include not only academic discussions but also
undértaking field visits to places where successful environmental compliance models exist. Therefore, in order to
expedite the process of compliance to the directions of the Hon’ble NGT and make the training programme more
comprehensive, the copy of the Draft Curmriculum module is being enclosed to enable the training
programmes/schedules more effective as per the directions of the Hon’ble NGT.

Further, you are requested to submit any suggestions for inclusion of any training aspect or any

inputs that may be incorporated for the training schedule please.

Thanking You,

Yours sincerily,

Department of Environment, Science & Téchfiology.
Himachal Pradesh, Shimla
EndstNo. Asabove Dated  Shimla, the (27— Apsissoes- 2 0-04-2023 %

Copy to;
\Ae Additional Secretary (Env. S&T) to the Govt. of H.P. in reference to letter No. STE-E(3)-4/2019dated
13.02.2023 for kind information please.
2. Office of the Chief Secretary to the Government of Himachal Pradesh,H.P.Secretariat, Shimla-2 for kind
information please.



Officer.

E compliance of the directions passed by the Hon’b|
umar Verse§ State of Uttar Pradesh &Ors the drafti
aspect of Environment Management & Pollution Cont

Draft Curriculum for traini

Forest Officers of the State are as under:

Environment Policy of the State.

Environment-General Issues.

Natural Resources-Conservation strategy and management.

Pollution:

OO0 O O0O

Global scenario
Types of pollution
Types of pollutants
Case Studies
Exposure/ Field Visits.

Environmental Laws, Policy and Regulations:

e Water (Prevention & Control of Pollution) Act, 1974.

(@)

O
(o]
o
(o]

Definitions
Powers and Functions of Central and State Boards

Prevention & Control of Water Pollution
Fund, Account and Audit
Penalties and Procedures

e Air (Prevention & Control of Pollution) Act, 1981.

o
o]
o}
O
e}

Definitions
Powers and Functions of Central and State Boards

Prevention & Control of Air Pollution
Fund, Account and Audit
Penalties and Procedures

e Environment (Protection) Act, 1986.

(o]

© 0o oo o0o0

Overview

Background

Constitutional Provisions

Powers of the Central & State Government
Restriction on Pollutant Discharge
Compliance with Procedural Safeguards
Powers of Entry and Inspection
Establishment of Environmental Laboratories

646

a . . .
g of Adm|n|strat|ve/Judicial/Police/Forest

NC_}T in OA No. 180/2021 titled Mukul
urriculum for mandatory training on the
rol for Administrative, Judicial, Police and
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Rules framed under Environment (Protection) Act, 1986:

* The Environment Protection Rules, 1986.
* The Solid Waste Management Rules, 2016.
* The Plastic Waste Management Rules, 2016.
* TheConstruction & Demolition Waste Management Rules, 2016.
e TheBiomedical Waste Management Rules, 2016.
e TheE-Waste (Management) Rules, 2016.
* TheNoise Pollution (Regulation and Control) Rules, 2000
e TheBatteries Waste Management Rules, 2022
e TheHazardous and Other Waste (Management and Transboundary Moveme
2016
e TheManufacture Storage and Import of Hazardous Chemicals Rules, 1989
e TheDisaster Management and Mitigation
e TheEnvironmental Audit and Clean Technologies
e TheEnvironment Impact Assessment Notification, 2006:
o Methodology prediction
o Assessment of Impacts
o Public participation

nt) Rules,

e The HP Non-Biodegradable Garbage (Control) Act 1995 and Rules framed thereunder.
e The Motor Vehicle Act, 1988.
e The Public Liability Insurance Act, 1991.

Important Hon’ble National Green Tribunal Directions.

o Roles and Responsibilities of the State Govt./ District and Local Administration.
o Implementation of State and District Level Environmental Plans.

Judicial Activism and Cnvironment Protection.

Environmental Treaties and Conventions.

Occupational Health, Safety and Regulations.

Environmental Management and ISO Certification.

Application of Remote Sensing and GIS in Environmental Management.

Emerging Challenges in Management of Waste (solid waste C&D waste, biomedical waste,
plastic waste etc.).

Challenges of Urbanization and its Environmental Impacts mainly on natural resources,
water/air pollution.
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Himachal Pradesh State Pollution Control Board 7«6.)4 8

Hm;]l’gnvesh, Phase-II1, New Shimla—9 azadiyy
- No. 0177-2673766, 2673276 Fax No. 2673018 Aot

Training on

“Certificate Course in Environmental Management & Pollution Control”
Venue: HIPA, Fairlawn, Shimla
Dated: 29-30 July 2022

Program Schedule:

Day 1 [29" July 2022]

9:00 AM to 9.45 Registration of participants.
AM
9.50 AM to 10 | e Lighting of Lamp and Felicitation of the |-
AM Chief Guest,
10:00 AM to|s Welcome and Introduction fo the Training | Address by Sh. Apoorv Devgan
10:20 AM Program. % (IAS) Member Secretary, HP
State Pollution Control Board.
1020 AM to | e Inaugural and Key Note address. - Sh. Prabodh Saxena (IAS) Addl.
10.45 AM ' : Chief Secretary (EST) to the
Govt. of HP cum Chairman HP
: : | State Pollution Control Board.
Session-1 Legal framework for  Environmental | Sh. Vinod Babu,
1 10.45 AM to | Protection and Pollution Control. Scientist-F & DH :
1145 AM e ‘Water (Prevention & Control of | Central Pollution Control Board
Pollution) Act 1974. ‘Delhi.
e Air (Prevention & Control of Pollution) :
Act, 1981.
2 e Environment (Protection) Act 1986 and
Rules framed thereunder.
e HP Non Bio-degradable Garbage Control
Act, 1995, »
Session-1I Solid Waste Management & WNorms in | Sh. Atin Biswas
11:45 AM to | Himachal Pradesh Context. Program Director, MSW
01:30 PM * Gaps in implementation of Solid Waste | Centre  for  Science  and
Management as per timeline prescribed | Environment, New Delhi.
under Rule 22 of the SWM Rules, 2016.
e Management of construction and
demolition waste.
e Compliance of various NGT directions
and environmental compensation regime.
01:30 PM to 02:00 PM Lunch Break
Session-II1 * [Exposure Visit to STP (North Disposal) | Er. Lalit Thakur S
02:00 PM to and Solid Waste Processing Facility | Env. Engineer, HPSPCB RO
Je 0t EM (Bhariyal), Shimla




25810
.. 00 AM to | water resources,

Challenges of urbanization and it ffeqt o- Dr. D. K. Sharma, Pr. SEE (Retd.)
* Sewage Management, HPSPCB Shimla

11:15 AM to

Waste Management in 4 Pandemic. “v“_‘mdﬂit"e“(}aniu
* CQWDTIQ waste Management, Nodal Ofﬁcer; Biomedical Waste
* Biomedical waste management, Management,  Department  of
Health Services GoHP.

Emen:ging challenges in  management of | Ms. Divya Sinha, Scientist-E, DH,

Plastic Waste and E-waste, | Central Pollution Control Board
To regulate use of notified single use | Delhi.

plastic.

Usage of compostable carry bags.

Verification of EPR action plan of PIBOs. |

Air Pollution Control & Management.
to | e« Open burning of biomass.
¢ Noise pollution control and mitigation.
* Action points as per NCAP plan.

Prof. (Dr) Mukesh Sharma
[IT Kanpur.

- 03:15.PM to 03:30 PM Tea Break

PANEL DISCUSSION AND WAY FORWARD

330 PM 1o

e

B

Chair: Sh. Prabodh Saxena (IAS) Addl. Chief Secretary (EST) to the Govt. of
HP cum Chairman HP State Pollution Control Board.
Panelist:
* Sh. Apoory Devgan (IAS) Member Secretary, HPSPCB
o Sh. Lalit Jain (IAS) Director Environment, GoHP
*  ShRugved Thakur (IAS) Director, Rural Development GoHP
* Sh, Manmohan Sharma (IAS) Director UD, GoHP
e Prof. (Dr) Mukesh Sharma 11T Kanpur

to | Vote of Thanks.

R =S

wdkedew




| i Annexuﬁso :”

S Himac
< hal Pradesh State Pollution C n' |
- ) Him Parivesh, n Control Board o
A by rivesh, Phase-TH1, New Shimla-9 g
hos, 2673766, 2673276 Fax No. 2673018

Training on

66 M o N
Certificate Course in Environmental Management & Poliution Control”
Venue: CORD Dharamshaia
Dated: 08-09 September, 2022

o

Program Schedule:

Sl i Al B R A

Day 1 ]08™ September 2022}

- Inaugural Session: ' i R eiss Perko ‘
: s I N
9:00 AM to 9.45 ‘
‘1 AM © 3 . Registration of pa: “ncnpams ’ ]
1 0.45 AM to 10 e Lighting of Lamp and Felicitation of the } .
| AM Chief Guest. [ ”
' | Address by Sh. Apoorv Devgan

| 10(‘9 ‘AM 10 e I‘{V.c:'c.ome and introducum. to the Trammg 1‘ (1AS) Member Secretary. HP
| 10:10AM ' rrogram. . | State Pollution Control Board
Session-I | Legai  framework  for Environmental | Sh.R. N. Jindal

Director (Retd.) MoEF & CC,

; 10.1 AM 1o | Protection and Poliution Control.

] 1:20 AM ‘ Water  (Prevention &  Control of | Govt. of India ;
| | Poliution) Act 1974. :
l |

e Air (Prevention & Control of Pollution)

| Act, 1981.
(1120 AM 10|, CORD's work in Comprehensive Rural f Dr. Kshama Meire
‘ 11.40 AM Development. Nanonal Director, CORD

Environment (Protection) Act 1986 and Sh. R.N. Jindal I
Director {Retd.) MoEF & CC.

’ Govt. of Iindia

11:40 AM 0| Ruies framed thereunder.
J 12:45 PM o  Solid Waste Management Ruies, 2016.
§ ’» o, [-Waste (Management) Rules, 2016.
—_—v——_/—‘—“——-‘l
|
|

|
|
|
l _—
Utilization of hazardous waste generated from | Sh Igbal Rana,
Health Care Units/Industries. M/s Rana Enterprises, Kangia |

— T T 41160 PM to 62:00 PM Lunch Break
|
'———'—‘-7--7_ T s=m——————— e - E, \/z ) . 1 - _
g»;sg:)on-}!)}i& o | EXpoOSure Visitto: ' /\!stt lrE:i\Lrl l%.: ineer, HPSPCB
0 : y . . . . g X N 3
o Waste Warriors Swachta Kendar at e
! 06:00 PM Rakkar ' RO Dharamshala

o STPat Gamru
Solid Wasie Processing Facility Kangra. |

|
|

__J_' - : ﬂ
| 5 — ——-—-_"/(

|
|
|
L
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Day 2: [09" September, 2022] .

Y

SN T Solid  Waste | Sh. Atin Viswas. £
Behavioral L.han;ge Czcl::tjext of Himachal | Program Director, Centre %
W | Management in the | : Science & Environment
| Pradesh Hill States. ! o Ao Devean TAS
Bon v | : : of ber Secretary, HPSPCB
1Ny :\l loT Emerging challenges in Management Mem
; ) Plastic Waste. ) .
f Noon "o To regilate use of notified single use
. l plastic. ‘
e Usage of compostable carry bags.
o Verification of EPR action plan of PIBOs. - -
\
| '  Poshwal
‘ o : o i Poshwa
1 12:00 Noon to | Challenges of urbanization and its effect on Dr Dinesh sk Pyt L .
1 01:00 PM water resources. Reboundh Ilzlnwro |
e Sewage Management. Dharamsha ‘
‘s Polluted River Stretch. ;
|
! 01:00 PM to 02:00 PM Lunch Break g
Session-V1 | Waste Management in a Pandemic. Sh. Sanjeev Sharma.
' | 03190 PM 1o e COVID-19 waste Management. Sr. Scientific Officer, HPSPCB. |
{ [02:30 PM ° Biomedical waste management -, Dh TS ) |
[ Noise Pollution Control and Mitigation eams |
f Og:-:’o 'PM t© | Air Pollution Control & Management. Dr. Mukesh Sharma, ;
' | 03:30 PM °  Action points as per NCAP pian. | Professor, IT Kanpur .
| gJﬁ'g(’PMPM '© | PANEL DISCUSSION AND WAY FORWARD |
43 : :
; | Chair: Sh. Prabodh Saxena (IAS) : .‘ ‘
| i Addl. Chief Secretary (EST) to the Govt. of HP cum Chairman HPSPCB.
i Y .
; Moderator: Sh. Apoorv Devgan (IAS)
{ Member Secretary. HPSPCB
Panelist: Dr. Nipun Jindal (IAS), Deputy Commissioner., Kangra.

|
|

Dr. Mukesh Sharma, Professor, IIT Kanpur

Sh. Atin Viswas, Program Director, Centre for Science & Environment
Dr. Kshama Metre, National Director, CORD.

° _ Sh. R.N. Jindal, Director (Retd.) MoEF.

e e o0 o

___I
d4:30 PM 10 4:4S | Closin

‘ Govi. of HP cum Chairman HP State Pollution Control Board.

|
} _
g | Vote of Thanks.

¢ Remarks by Sh. Prabodh Saxena (IAS) Addl. Chief Seoretary (EST) 10 the |

—

|

| PM

f L

i ' 4:45  PM
| 05:00 PM

i
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P (. 3-K005/8/202
! 2-SCIENTIFIC &F _
;'a:;nv-,,-‘.rm . kst SECT'ON'STATE POLLU v-

Hima
ca?'lnpraduh $tate Poliution Control Board,
de‘ sh, Phase-ill, N. Shimla -9
Tel 0177 2873766, Fax. 0 77 2678018, | e

paril)

t HPSPCH

, Relty Website: http:/fwww.hppeb.nic.in ﬁ'——mmi.ﬂ’_!ﬁc_tz-hpﬂgtc‘ln
: 2022/0A No. 180/202 i et L=
; . 21//Part file 2. A Dated ,‘Zé/@/ 20 2%,
T8 / .5 kY 4
The Ghief Secretary
1o the Government of Himachal Prades
~ Shimla -171002
Subject: Directions passed by the Hon'ble NGT vide Order dated 23/01 /2023 In M.A.
| titled ‘Mukul Kumar Applicant Versus

N°',93f2°22-, Original Application No: 180/2021 title
State of Uttar Pradesh & Ors. Respondent(s).

ted 23.01.2023 (copy enclosed) passed

Sir,
following specific directions have been

S Thisisin thecbniext,cv;f reo‘;ént orders da
by the ‘Hon'ble NGT in the above-cited matter whetein,

issued to-all the States 10 be complied within two months. :
¥ el S The Tribunal nated that whi_le';DEPshave.been: prepared and Qploaded on
‘websites in abbut 640 out of 73 dis{rigtsi’i(abaut'»90%), execution thereof remains &
“challenge. There are huge gaps in. compliance of environmental norms to the
detriment of the environment and: public health. District Magistrates have ‘to provide

leadership On the subject at the & assroots level. We are not sure whether the subject

js part of training imparted in_ cfédafm?e;sffbrpmpaﬁoners and in-house officers such
as LBS Narionaz,Aé‘ademy,,ci:ffAdmi;iistraﬁon,; Mussoorie, HPA, New Dethi and other
- State Academies. it may.: be vda,siféb[e,;thatl need for such training s considered.
National Judicial Academy ,étiBhbpa}jhas’ included the subject as part of its training 10
judicial officers. "On that pgtte;(p;. with such tuﬂher'modiﬂcaﬁons as tound necessary,
syllabus 0f Admiﬂisi‘farfv‘é,ﬁar’fﬁng{ms"titufes may need to include. the subject we
req'u“est’t,_heFSe'ctéz)aryf.‘DCPﬁ’ Gol and Chief Secretaries of alt States/UTs to consider
this aspect i wordinaﬁfon;wim{the Directors- of the Academies in question. SUch
t also uridertaking

‘tmmihg:program_s mayiinclbdef’ndt“only ‘acadsmic discussion bu

fild Visits 10 places whera successful environmental compliance modeis.exist. In fact

- such training may be required in Police Academies/Public Prosectitors also. In the:
red to all existing District Magistrates and

first instance, fraining may be imparte
ay.have the potential to work as District Magistrates or

thereafter 10 others who m
al with such issues.

other positions where they may have o de

« ....18. Let the Secretary, DoPT; Gol -and Chief Secretaries. of all States/UTs
aoneglder the issue and file their respective action-taken reports with the Tribunal
P within two mionths by g-mall -at’ judlcialngr@,_ gov.in preferably in the form of
searchable RDF/ OCRA Support PDF and not in the form of Image PDF.
i e In this regard, it i 10 apprise you thal although the State Board undertook the
:initijative‘ of gonducting 2 short Certificate Course on “Eg&;&onmental Management and .
& Pollution . fvic‘?“","'" for  the Districf/su\erivisionlBlock *level admin~istrativa}execuﬁve
';flill,ﬂ@ﬁ(?ﬁa:ﬁ’ésftbfx?;he Stale Govemmant"auch as ADGC/ ADM/ AC o DG/ SDW/ BDO/
- Commissioner, EQ; Saqre.taryvand other personnél of UiLBs and UDD for better ooordinatihixz :
_ egtjve[ impj‘émentation of}pollution control/ env_ironmemat laws at gmundl@el(TWé sueh
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‘fPCB-KOOS/BIZOLZZSCIENTIF!C SECTION-STATE POLLUTION CONTROL BCAF

H183160/2023

sourses have been conducted g far on 29-30 July, 2022 af HIPA Shimla.and on 08-09 ‘5”5“':

2022 at CORD Dharamshaja, Howavar, to comply with the Hon'ble NGT directions training 01"

the environmenty spects highlighted i the afaresaid judgement need to be made gs a P.aft' o

' ~° CurticUium of not only the probaticriers but alse the serving

administrative, judicig| and police officers, Initially such trainings need to bo imparted 10 a!

existing Distriot Magistrates gng thereafter to others Whomay have the potential to WOrk ag
istri ; sitions wherg they may have g deal with such issues.

Ntz ‘ relate ing the fraining provided to their
as to comply with. the Adirectibns_ passed by the Hon'ble NGT. Further, It i
requested to make it Mandatary for g IA8 officers (of Pay Level 11 ang below), HPAS
officerg (eligibie to be posted in distrigt administration postings), BDOs and EQ, Secretary and
Other persennel  of S - to undertake  the Centificate Course on “Environmental
Managemeant and Conty i

next twe years. The new ¢

 Thanking You.
\ . v ~ Yours sincerely
Encl: Copy of Hon‘bze‘NeTomerdazedzaim.zozé S Signed by Apoory S
R o A SRR Date: 25022023 16:24:34.
Apoorv Devgan, iag
Member Secretary.,
‘Copy o

1. the Special Secrata_ry‘(Personnel,_) to the GoHP for | ) 2CBssary action rﬂeaseg.. :
2. the AdditianairSecretary { Environment, Sclence & Technq!ogy) to the GoHR for information
and necessary action,p}easé. it / R ; ;

: Sds-
Apaory Devgan, IAS
Member Secretary



